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SUNNY CHOUDHARY Al O

ADVOCATE- ON-RECORD
SUPREME COURT OF INDIA

S-222 (LGF) GREATER KAILASH PART-1 (M): +91 - 991 1706606
NEW DELHI-110048 {0): 011-41600011-22
E-Mail:

SUNNYSWARCOP@YAHOO.CO.IN
Dated 24.03.2021

BY E-MAIL/URGENT
To,
Sh, Akash Bhuria,
Addl. Superintendent of Police,
District-Ujjain (Rural), ,
Ujjain, M.P.

Ref: SLP (Crl) No. 7740/2017 titled as The State of Madhya Pradesh Vs. Hasmukh Lal Navlakha
arising out of impugned judgment/order dated 27. 06.2017 passed by the Hon'ble High Court
of M.P. bench at Indore in MCRC No. 3406/2017

Sub: Your letter dated ¢1.03.2021

The undersigned reCewed letter Srl. No./ASP/Ujjain/Rural/Supreme Court/281/2021
dated 01.03.2021 on 12.03. 3021 whereby the undersigned has been asked about the status of the
abovementioned case. The abovementioned Special Leave Petition was filed against the impugned
judgment/order dated 27.06.2017 passed by the Hon’ble High Court of M.P. bench at Indore in
MCRC No. 3406/2017 quashing charge sheet filed against the Respondent/Hasmukh Lal Navlakha
in Cr_irhe No. 35/2015 under Section 420, 468 of IPC and Section 3 and 7 Essential Commodities
Act.

o The Hon'ble Supreme Court vide order dated 05.10.2017 was pleased to issue notice in the
abovementioned matter and tagged the same with connected Special Leave Petition (Crl} No.
5859/2017. In the connected Special Leave Petition (Crl} No. 5859 of 2017 listed on 19.03.2018
alongwith SLP (Crl) No. 7740 of 2017 filed by the State of M.P,, the Petitioner in SLP (Crl} No. 5859
of 2017 prayed and was granted six week time to file Rejoinder to the Counter Affidavit filed by the
Respondent.

The abovementioned matter is pending for hearing and has not been listed after 19.03.2018.
The Registry of the Hon'ble Supreme Court list the matter before the Hon'ble Court as per their rule
regulation and procedure, An application can be filed in the abovementioned matter for urgent
listing showing the urgency in the matter. '

This is for your information and necessary action.

Thanking you

SUNNY CHOUDHARY
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05-10-2017 (Verified On 18-09- 2017)

LPresent/Last Listed
On

RAO]

'19-03-2018 [HON'BLE THE CHIEF JUSTICE
and HON'BLE MR. JUSTICE L. NAGESWARA

j

Status/Stage

Pending - (Motion Hearing [AFTER NOTICE !

(FOR ADMISSION) -

After (Weeks) (6)-Ord dt:19-03-2018

CRIMINAL CASES])) List;

lTe:ntatwely case
-may be listed
‘on (likely to be

106-08-2021 (Computer generated)

listed on)

iC . ~ 11429-Criminal Matters : Matters for/againstgﬁ
eGPy quashing of criminal proceedings
';Agt | 'INDIAN PENAL CODE, 1860 IPC

Petitioner(s) -

'HOUSE

THE STATE OF MADHYA PRADESH.
STATION HOUSE OFFICER STATION.
THROUGH PS-
DISTRICT:.

OFFICER
‘MAHIDPUR DISTT. UJJAIN
UJJAIN ,UJJAIN, MADHYA PRADESH

Respondent(s)

v _H_*_J—J———“_“_J—

Pet. Advocate(s)

U/Section

HASMUKHLAL

NAVLAKHA

LATE DEVENDRA KUMAR NAVLAKHA

'BUSINESS NARAYANA ROAD MAHIDPUR:
DISTT. UJJAIN, DISTRICT: UJJAIN, UJJAIN,
MADHYA PRADESH

SUNNY CHOUDHARY[P 1]

HARESH RAICHURA[R 1 ]
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